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GOVERNMENT OF PUNJAB =
DEPARTMENT OF PERSONNEL 3

{Amended up to 29" June, 2009)

= ‘Short tit['e, commencement and application — (1) These rules ‘nay be called the

Government Employeeé (Conduct) Rules, 1966.

(2) They shall comie into force at once.

(3) They shall apply to all persons appointed to Civil services and posts in
connection with the affairs of the state:

Provided that nothing in these rules «hall apply to ~

(&) members of the All India Services who are subject to the All India
Services (Conduet) Ruies ., 1434 : and _ _

(‘b) holders of any post in respect of which the Governor* may, by general or
special order , declare that these rules do not apply.

o)

employees ol the Punjab state when on deputation to another state

Government or Central Sovernment.

During the period of deputation they shall be governed by the corresponding rules
ofthe horrowing Government. |

. ’*‘jSubxr;‘rumd vide Notification No. G.S.R.65/Canst /Ari.-309 and 3 18 Amd(5)776 duted 19-3-1 976}

*E [Subsittuted vide Notification No. G.S.R.63/Const/Art.-309 and 318 Amd(I1)/69 dated 01-08-1969]
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